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QPEN COURT @

IN IHE CENInAL ALMINISTAATIVE TalBWAL, ALLAHABAU
® ® % n e

Allahabad : Lated this 2)st Janualy, 1998
Original Application No,473 of 1997

istrict allahabad
QURAM e
Hon'ple Mr, 4,35, Baweja, A, M,

Hon'ple Mr, ViS5G mattareyulu, J. b,

Gran Prakashsingtx Sinha,

S/o Late sri H,P, Sinha,

C/o 5ri 5. M, Layal

Aavocate, 38/3, Lukerganj,

Allahabad. \_

(By sri s.M, vayal, Adwvocate)
o & ® & o @ .Applicant

Versus

1 Ihe Secretary,
Jnion of 4ingia, |
Ihrough Ministry of Finance,
North bBlock, New relhi,

s Chairman, Central bBoardof wirect I'axgs
(C.Bew, I,), North Block, New Lelhi,

3, uwirector of ingpéection (V & L) §
C,B, u I,, North Block, New mlf\i.

4, Sri J,S. Ajluwalia,
Commissioner of lncome Tax,
Sanjay Place Agra Inguiry COfficer,
(By Sri Aamit Sthalekar, Advocate)
o« o b o o o Responcents
QR uER (O c a 1)
‘ble e j
This application has been filed making a prayer
to quash the orcers cated 10-9-1996 and 11-3-1997 as
per which the nomination of the Inquiry Cfficer and
fixing of date of inquiry by the Inquiry Officer has

been or gere g,

2, Ihe applicant was issued a charge sheet on 6-5.199],
which was chgllenged before the Iripunal through OA
No, 205/1992for quashing the disciplinary proceedings
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against the gpplicant, This QA was dismissed with the

dgirection to the responeents to complete disciplinary / 5
proceedings within 3 period of four mnths from the

date of the order dateq 24-11-1995, [he disciplinary
proceegings were not completed within this perio d a#d: |
On a prayer mace by the responents, the Iribunal

allowed further four months' time for completion of |

the proceedings, since the procﬂdm*’fﬂ m;ﬁw £
completeq within the extenged perio ci, further period

;Ei extension of the time was rejected by the Tribunal,
However, subseéquéntly, the respongents proceecgeq with

the inquiry and nomingteg the Inquiry Officer as per |
the impugned orger dated 10-9-1996 and the linguiry \
Officer fixed the date for inguiry as per the impugned
ore®r cated 1)-5-1997, The case of the applicant is that ;‘
since the disciplinary proceedings have not been completeg ]f.
within the stipulated period allowed in the orger of the |
Iribunal, no further disciplingry proceedings can be i
congucted against the gpplicant, The present OA has, |
therefore, been filed challenging the -~congducting of 1{
disciplingry proceedings against the gpplicant by

nominating the lnquiry OUfficer, :

3. Notices were issued to the respongents, However,

the responcents have not fileq any counter reply,

4, when the case was listed on date,m'counsﬂl for the
responwents brought out that against th; orcer of the
Iribunal rejecting the prgyer for granting adaiticnal
time for completion of the disciplinary proceedings,

the respongents nad filed a SLF before the Hon'ple
Supreme Court, The Hon'ble Supreme Court in Civil Appeal
No,8816/1997 dated 12-12-1997 has allowed the=ippeal Q
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aid further time of four months hed beeneddewed for

conducting the inguiry, Learned counsel for the respongents
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Shri Amit Sthalekar, therefore, contenged that the present
OA has become infructuous once the disciplinary proceedings
have been gllowed to be conducted ggainst the gpplicant

by the Hon'ble Supreme Court, Learneg counsel for the

applicant Shri SM wayal, fairly conceded with the y
(dntention of the regpongdents, Since, the Hon'ple |
Supreme Court has allowed to continue the disciplinary }
proceedings against the gpplicant, the present UA, therafnr..{

des ot become sustzinable, '.*
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5  din view of the above, the UA is dismissed as being

infructuwus, No orcers as to wsts,
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